e g&ar foér0-40

30 49l 1947 (210)
(0 9<HT 68) UTHI, HITHAIY, 20 STHAI 2026

A vd yarfl i dearor faumr
RIPKCE]
15 SFIaNT 2026
o THRI—01/fo—41 /2014—55—9RA & Wfau™ & orfeea 309 & UWRgd §NI Uad wfaadi

FT TN B gU fER wguie iR dar) s dw areen uReme (W, gi=ifa ©@
Aarerd) Waw frmmae), 2016° § W @R 7g EfaRad Fawaet a9 g

1. Gfdra -, AR 9 YR |-

(1) =g fraaEel iR Hdar wsa i aoem aRemue (wdf, gr=fa a
Aarerd) dait (fened) frammad), 20267 wE ST G|
(2) zE@ R 97l feR = # g |
@) I YA H sHd USTeH @ I § ugd e
2. fer oda g i gioem aRumme (wdf, g=fa v Qared) daf e

2016 @ fraw—2 (jii) &1 yfRemus |- SS9 frmEe & fram—2 (i) @ =R g uftrenfag
o SIrga—

“(iii) "IN | UG & fIER ddAta HaT JMERT”

3. feer oo g dvm gioem aRumme (wdf, g=fa v dQared) @@l e
2016 ® faH—4 &1 gfRemMU— Sad ffmEen & Faa—4 &1 faa afavenfoa fear smom—

‘4. GO BT AU |- () 39 G B SR =g s8nfi—

Ho Blfe 9e-TH g fa
1 qd DIfe gRemId IRTSTAA
2 YerH I g gRemds ENERIES]
3 fga A= gReTId Tidetd ENSEIES]




2 fagr Tte (sranEmD), 20 S 2026

@iy == dFt & W BT BT B Wigd I TAT IATAE /IdT KR T8I BN, SIAT
RER ERT THI—THT UR AR fhar SR |
(iy == fFEmE & ygd BM @ yd 9 Ffd wu 9 Fged vd erRikd HH |aT |
ad: affafera \aHer SR |
4. fegr wdardt g dom gioem aRamme (wdf, gr=fa v Qared) d@@f Femadd
2016 & fraw—6 &1 gfaRemu= |1— Sod fdEel & fav—e & f=falRed grr uforenfog fear
SITQT—

"6. 3redI |— 9 davi H Fgfem @& fou odad w@red fvm & "fagR uRurus daif
fRMEell 2024 (FAI—F R JURIOIRA)” § uRude & ug R i g MeaiRa
BTG & TR BT |

5. figrR ®da g i gioem aRumme (wdf, gi=fa vd Qared) da il e
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The 15" January 2026
No- ESIS-01/NI-41/2014-55— In excercise of the power conferred by proviso to

Article 309 of the Constitution of India, the Governor of Bihar is pleased to make the
following Rules to amend the Bihar Employees State Insurance Scheme Dresser
(Recruitment, Promotion and Service Condition) Cadre Rules, 2016.
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1. Short title, extent and commencement:-

(1) These 'Rules' may be called the "Bihar Employees State Insurance
Scheme Dresser (Recruitment, Promotion and Service Condition)
Cadre (Amendment) Rules, 2026"

(2) It shall extend to whole of the State of Bihar.

(3) It shall come into force from the date of its publication in the official
Gazette.

2. Substitution of rule-2 (iii) of the Bihar Employees State Insurance Scheme
Dresser (Recruitment, Promotion and Service Condition) Cadre Rules, 2016.—Rule 2 (ii1)
of the said Rules shall be substituted by the following:-

"(ii1) 'Commission' means the Bihar Technical Service Commission;"

3. Substitution of rule-4 of the Bihar Employees State Insurance Scheme
Dresser (Recruitment, Promotion and Service Condition) Cadre Rules, 2016.—rule-4 of
the said rules shall be substituted by the following:-

“4. Hierarchy of the Cadre.— (a) The structure of this cadre will be as follows-

1\?(; Category Designation Remarks
1 | Basic Category Dresser Non-Gazetted
2 | First ladder for promotion Senior Dresser Non-Gazetted
3 | Second ladder for promotion | Dresser Supervisor | Non-Gazetted

(b) The total sanctioned strength and pay scale/pay level of all
categories of this cadre will be the same as determined by the
Government from time to time.

(¢) The employees appointed and working regularly before the coming
into force of these rules will be considered automatically included in
the cadre.”

4. Substitution of rule-6 of the Bihar Employees State Insurance Scheme
Dresser (Recruitment, Promotion and Service Condition) Cadre Rules, 2016.—rule-6 of
the said rules shall be substituted by the following:-

"6. Qualifications.—The qualifications for appointment to this cadre shall be
the same as those prescribed for appointment to the post of Dresser in the
Health Department's "Bihar Dresser Cadre Rules 2024 (as amended from
time to time)."

5. Substitution of rule-7 of the Bihar Employees State Insurance Scheme
Dresser (Recruitment, Promotion and Service Condition) Cadre Rules, 2016.— rule-7 of
the said rules shall be substituted by the following:-

"7. Procedure of Recruitment.—The recruitment process in this category
will be similar to the procedure prescribed for appointment to the post
of Dresser in the Health Department's "Bihar Dresser Cadre Rules
2024 (as amended from time to time).”
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6. Substitution of rule-8 of the Bihar Employees State Insurance Scheme Dresser
(Recruitment, Promotion and Service Condition) Cadre Rules, 2016.—rule-8 of the said
rules shall be substituted by the following:-

"8. After appointment, the candidates will be on probation. The probation period
will be of one year. If the service is not found satisfactory during the
probation period, it may be extended for one more year for reasons to be
recorded. If the service is not found satisfactory even in the extended period,
the appointing authority may discharge such Dresser from service."

7. Deletion of the words “as mentioned in Appendix-1” in Rule-13(I) and
Rule 2 (vi) and Appendix-I of the Bihar Employees State Insurance Scheme Dresser
(Recruitment, Promotion and Service) Cadre Rules, 2016.—The Rule-2(vi) and

Appendix-I in the said rules be deleted & the word “as mentioned in Appendix-I”’ in Rule-
13(I) be deleted.

By the order of the Governor of Bihar,
RAJEEV RANJAN,
Joint Secretary to the Government.

3refteres, AfAATeRT qSumed,
fIgR, 9e1 gRT yaIfea wa gfsal
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